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: GOVERNMENT OF MANIPUR :
GECRETARIAT LAW & LEGISLATIVE APFAIRS DEPARTMENT

NOTIFICATION N
Imphal, the Sth AprJ 2006

- Noy 2]8[20®6~ch/1. ——']}’hg_followmg Act ‘of :the: Leolslature of Mampur whlch :
received: assent:iof -the- Governor of Mampur on 3-4~2006 -is hereby pubhshed in
the Official Gazette: : :
THE SALARIES AND ALLOWANCES OF" CHAIRMAN OF THE MANIPUR‘
LEGISLATIVE ASSEMBLY - (HILL AREAS (,OMMI'ITEE) SECOND L
AMENDMENT ACT, 2006 b ' : v
(Mampur Act-No..6 of 2006)

AN
further to:amend the Salaries and - Allowances - of "Chairman 'df the Manipur
- Legislative * Assembly (Hill "Areas Commnttcc) Act 1972

Bo it enacted by the Legnslature ot Mamput m the hfty-scventh year of:é _
the Republic of India as follows —

1. Shorttitle and commencemcnt.-—-(l) T}ns Act may be called the Salanes !
and Allowances of Chairman of the Manipur Leg.slatwa Assembly (H111 Areas;
- Committes) Second Amendment Act, 2006. : .

(2) It shall come inte force from the date. of its pubhcatxon in the Oﬂic;al
Gazette. : . .
2. -Substitution of section 3 —-—For section 3: of the: Salanes and Allowances_

of Chairman of the Manipur Legislative Assembly (H]ll ‘Areas Commlttee) Act
1972 (bereinafter referred to -as the Act), ‘the followmg shall be . substltuted T

-namely.—

such salary and’ allowances:
~“and: Alfowanccs of Ministers’ (Mampur) Act; 1

-are provzded for a Mlmster undcr the § Salanes s

.43, Salaries and Allowanccs of Chalrman.-—The Chalrman shall be paad



-

3. Substitution of sctic
bo substituted, namé Ys : _
«6. Vehicle and housmg loan.——ThciChaxr
housing’ loan: upto a maxunum fof Rupees ten" akhs whxch ]
from. his salary w:th mtz(cst by
oﬂice as may “be; pre

Provided that if the Chairman ceases fo
loan -shall ‘be recovcrab]e from he
remaining balance, i any, from hxs penslon

H KAMINI KUNAR SINGH
- Deputy: Secreta' y ‘(Law),
Government of Mampur.

Prmted at the Dxrectoratn of Ptg. & Sty..



PUBLISHED‘ BY AUTHORITY s
August 31 2007 o ¢

No. 225(A) Impbal, Friday,

" ‘GOVERNMENT “OF -MANIPUR

SECRETARIAT LAW & LEGISLATIVE AFFAIRS : DEPARTMENT

NO’I‘IFICATION }
. lmphal the 3lst A*lgust 2007

following: Act:of -the. chlslature of Mampur which

No. 2/17/2007¥I;EQ/L.£The
£ Mampur on 27- 8-2007 is hereby publuhed in

received -assent of the Governor -0
"~ the -offividl :Gazettes.. -

THE SALARIES ‘AND ATLOWANCES OF- CHAIRMAN OF ‘THE: MANIPUR
LEGISLATIVE ASSEMBLY {HILL - AREAS: ‘COMMITTEE)
“FHIRD AMENDMENT ACT, 2007
(Manipur Act No. 7 of 2007)

. AN
v - ACT
further to amend the Salary‘dnd Al owances of’ Chanrmzm of:
Ass:mbly (Hlll Areas Commiites) Act, 1972.
e Leglslaturc of Mampur in the Plfty-elghth Year of the

:he...Mani;pur',;L-e_gislaﬁv,e

3 Bo 1t enacted by th
Repubhc of India as follows

. 1. Short title and commencament —(1) This Act may be called 'the"S‘al-ary and
-V-F_V:Allowances of C” of the Manipur- Legxs!ahvc Assembly (Hill. Areas

Comxmttce) Third Amendmiérit Aot 2007 7 g ,
(2) It shall be deemed to have come into force with- eﬁ'ect from 6-6-2007.

2, Amondment of title.—For the title, “the Salary and Allowances of Chair-
.man” &f“thie “Mailiput Tegidlative: Assembly (Hill Areas Committee) Act, 1972
(ﬁerelnaﬂer refetred to-as!the: iprineipal.. Act), the following shall be substituted, .

i namely,—~
“The Salaries and Allowances~of Chairman and Vice-Chairman: of the

Mampur chlslatwe Assembly (Hlll" Areas Commxttee) Act, 1972”




2

3. Amendment' of*. long title.—In the long: title of tho prmcnpal Act, for the:
words “Salary and Allowances of Chalrman” the: words “Salanes ‘and Allowances.

of Chairman and Vice-Chairman™ shall be substituted.

4. Amendment of section 2—After clause (b) of section 2 of the priucipalg
Act, the following new clause (bb) shall be inserted, namely; —
{bb) «Vice-Chairman” means the Vice-Chairman of the Hill Areas.
Committee;’. v ' e
5. Substitution of section 3.—For section 3 of the prihcibal Act, the following
shall be substituted, namely,— ' '
w3 Salariess and allowances of Chairman and Vlce-Chalrman.-—Thef :
Chairman and the Vice-Chairman shall be paid such salary and allowances as.
are provided for a Minister and a Minister of State respectively under the
Sajaries and Allowances of Minister (Manipur) Act, 1972.. :

6. Amendment of section 4.—In section 4 of the principal Act, for the words.
“The Chairman and the members of his family”, the words+*The Chairman. and
the Vice-Chairman and members of their families”” shall be substituted.

.

< Amendment of section 5.—In section 5 of the principal Act, after the word
ssChairman”, the words “and the Vice-Chairman’® shall be inserted. :

8. Substitution of section 6.—For section 6 of the principal Act, the following
shall be substitvted, namely,—
«§. Vehicle and housing loan.—The Chairman and the Vice-Chairman.
shall be entitled to a vehicle/housing loan upto a maximum of Rupees ten lakhs.
which shall be recoverable from their salary with interest by the Government-
during the term of their office as may be prescribed;

Provided that if the Chairman or the Vice-Chairman ceases to hold ' his:
office, the outstandjng loan shall be recoverable from the salary receivable as.-
a Member and remaining balance, if any, from h:s pension.”
9. Amendment of section 7.—In section 7 of the prmc1pa1 Act, for the word
sChairman® wherever it occurs, the words  “the Chairman or the Vice-Chairman”

shall be substituted.

TH. KAMINI KUMAR SINGH,
Deputy Secretary(Law), Government of Manipur.:

———— Y

Printed at the Directorate of Pig. & Sty,,’ Govt. of Manipur/305-C/31-8:2007.



